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State Levels has been emphasised. State Govemments 
have also been requested to nominate tha Members of 
Parliament on then Vlgilanoe Committees. 

Hllraaamant by Police 

3980. SHRIMATI ABHA MAHTO: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item captioned ·Hoax calls; now cops 
play the game" appearing in 'The Hindu' dated May 26, 
1998; 

(b) if so, the facts thereof; 

(c) whether the police personnel have been 
unnecessarily harassing the owners of the amusement 
park; 

(d) if so, whether the Union Govemment propose to 
carry out a probe in this regard; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir. 

(b) to (f) Deihl Police have conducted a vigilance 
enquiry into the metter and the report is stated to be under 
preparation. 

Border Dlsputa 

3981. SHRI RAJKUMAR WANGCHA: 
SHRI CHANDRASHEKHAR SAHU: 
DR. JAYANTA RONGPI: 

Will the Minister of HOME AFFAIRS be pleasad to 
state: 

(a) whether the Government are aware of the 
constant border dispute between Assam and Arunanchal 
Pradesh and other North Eastern States, Madhya 
Pradesh and Orissa; 

(b) If so, the details thereof; 

(c) whether the Government propose a tripartite 
Committee to resolve the long pending border dispute 
between Assam and AruIlllChai Pl'IIdeah and other North 
Eastern Stat ... Madhya Pradesh and Orissa; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) and (b) Yes, Sir. The main boundary 

disputes among the North Eastern States are: 

(1 ) 
(2) 
(3) 
(4) 

Assam 
Assam 
Assam 
Assam 

Arunachal Pradesh 
Nagaland 
Mizoram 
Meghalaya; and 

'1 According to available information the dispute 
between Madhya Pradesh and Orissa relates to 3 villages. 

(c) to (e) It Is understood that an agreement has been 
arrived at between officials of Madhya Pradesh and Orissa 
through bilateral discussions. 

As regards boundary disputes of North Eastern 
States are concerned, the decisions of the tripartite 
Committees are not binding on the concemed States and 
do not therefore help resolve the issue. Therefore, it is 
not proposed to form tripartite Committees. However, a 
Boundary Commission can be set up by the Govemment 
of India If both the Stete Govemments involvee.· in the 
dispute agree to the setting up of such a Commission 
and further agree on the terms of reference and also that 
the award would be final and binding on both the States. 

Constitution of a Backward Areas Development 
Commission 

3982. SHRI BACHI SINGH RAWAT 'BACHDA' : Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to stete: 

(a) whether the Government propose to constitute a 
Backward Areas Development Commission; 

(b) If so, the time by which it is likely to be constituted; 

(c) whether the Government proposed the 
Commission to look Into the problems of Backward areas 
of hili districts of Utter Pradesh in particular; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) No, Sir. 

(b) to (d) Does not arise. 

[Trans/ation] 

Special Central Assistance 

3983. SHRI BALIRAM KASHYAP: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government have provided Special 
Asslstence to Government of Madhya Pradesh during 
1992 to 31st March 1998; 
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(b) If .0, the detail. thereof; 

(c) whether the Government of Madhya PI'IIduh have 
not fuml.hed the detail. of the utilised amount to the 
Union Govemment; and 

(d) If so, the ,....on. therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI) : (a) Ye., Sir. The Govemment have 
provided special Central Aulstance to Govemment of 
Madhya Pradeah to lupplement their Special Component 
Plan for Scheduled Caltes and Tribal sub-plan for 
Scheduled Tribes during 1992 to 31st March 1998. 

(b) The details are given below: 

Year SCAtoSCP SCAtoTSP 
given given 

(Rs. In Lakh) (RI. In Lakh) 

1992-93 1839.09 8785.01 

1993-94 2803.81 8117.65 

1994-95 2097.57 7535.72 

1995-96 2425.33 9579.66 

1996-97 1910.39 7695.71 

1997-98 1945.24 9207.83 

(c) The Government of Madhya Pradalh have 
fumished the details. 

(d) Does not arise. 

{Engliahj 

Fl'MClom Fl8htera Penalon 

3984. SHRI BHARTRAHARI MAHTAB: 
SHRI P. UPENDRA: 
COL. SONA RAM CHOUDHARY: 

Will the Minister of HOME AFFAIRS be pIeaad to 
.tate: 

(a) whether. '-rve number of appllcdonl under 
Swatantrata Sainik Samman Pension Scheme have been 
pending with the Government; 

(b) if 10, the details thereof, State-wlse, till date; 

(c) the steps taken by the Govemment to flnall .. 
these applications; 

(d) the number of freedom fighters availing 'Samman 
Pension' from the Centre, State-wisa; and 

(e) whether after the recommendation of Vth Pay 
Commission, the Government are conSidering to revise 
penlionary baneflta for Freedom Fighters also? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) to (c) Only 17 fresh applications received 
through the following State Govemments In the month of 
June, 1988 are pending: 

Uttar Prlldeah 

Jammu & Kahmlr 

2 

15 

While every possible effort II being made to decide 
the ce .. 1 .. earty a. possible, the receipt and disposal 
of appllcationa I. a continuous process a. no last date 
can be prelcrlbed for receipt of applications in view of a 
judgement of the Supreme Court. 

(d) A .tatement .howlng the number of ceses in 
which 'Samman Pension' has been granted by the Central 
Government to freedom fighters upto 30.6.1998 Is 
attached. 

(e) No .uch proposal is under conlideration of the 
Govemment. 

State",."t showing State-wi .. number 01 ca .. s in 
which freedom fighters pension h.s been .. nctioned 

upto 30.6. 1998 

SI. StatelUT No. of ca ... in which 
No. Freedom Fighters' 

Pension sanelloned 

2 3 

1. Andhra Prade.h 11194 

2. Alsam 4346 

3. Bihar 24818 

4. Goa 911 

5. Gujarat 3576 

6. Haryana 1671 

7. Himachal Pradeah 598 

8. Jammu & Kashmir 1805 

9. Kamataka 10003 

10. I<InIa 2828 

11. Madhya Pr.deah 3351 

12. Maharalhtra 16538 


